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Companies Act 2013.
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Order

Ld. Counsel for the parties are ad idem that the talks for settlement
are in progress and they are being pursued seriously.

2. Ld. Counsel further stated that by the end of July, 2016, the
settlement could fructify. In the meanwhile, reply to the main CP be filed

within two weeks so that the matter could be heard in case the talks for
settlement fail.

3. Accordingly, the hearing is deferred to 05.08.2016 at 2 p.m.
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